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Registry 

Order of The Tribunal 

  None for the applicant.  By filing a Memo 
dated 24.08.2015 Mr. S. Behera, Ld. Counsel 
for the respondents submits that  the 
suspension order of the applicant has been 
revoked by the Government vide order dated 
30.07.2015.  Accordingly, the O.A. has 
become infructuous.  No one is present on 
behalf of the applicant.  Accordingly, the O.A. 
is dismissed for default for non prosecution on 
the part of the applicant.     

( SWARUP KUMAR MISHRA) 

            MEMBER (J)             

( GOKUL CHANDRA PATI) 

           MEMBER (A)            
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